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Tke follcwirg Act of Gujarat Legislatere kavirg heen assented to hy the
Presidant en {Le 21st Felivary 1602 s harcly pulliskhed for general information.
M. G. MONANI,

Secretary to the Goverment of Gujarat,
Legal Department.

GUJARAT ACT No. IX OF 1862,

(First pulliked, ofier Jativg veccived the aseent of the President in the
“Gujarat Government Gazette” on the 28th Felruary 1562).

An Act to prelect the publicaticn of reperts of preceedings of the Gujarat
Legislative  Aseembly,

1t is hereby enacted in the Twelfth Year of the Republic of India as follows :—

1. (1) This Act may be called the Gujarat Legislative Assembly Proceedings ghort titte.
{(Protection of Publicaticn) Act, 1661, and extent,

(2) It extends to {he wkcle of the State of Gujarat.

2. In this Act, “ncwspaper” means sny printed pericdical work containing Definitien.
public news or ccwments on puklic news, and includes & news-agency supplying
material for publicaticn in a newspaper.

3. (1) fave as otherwice previded in sub-eectien {2), no persen shall be liable Publication
to any preceedicgs, civil or coimingl, in any Courtin respect of the publication in of reports of
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a newspaper of 2 substantially tive reyort of any preccedings of the CGujarat Legis- [FR000 S

lative Asscmbly, unless the publicaticn is proved to have heen made with malice. priviieged.

(¢) Nothing in sub-section () ehall be construed as protecting the publication
of any mattier, the publication of which is not for the public good.
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